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PAPERS LAID ON

Contd,

SHRI G. C. BHATTACHARYA
(Uttar Pradesh): Sir, I am on 5 point
of order. (Interruptions)

MR. CHAIRMAN: One by one. (In-
terruptions).
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THE LEADER OF THE HOUSE
(SHRI PRANAB KUMAR MUKHER-
JEE): It happensg because, on the last
day, whatever remaining work is to be
done, is done, In regard to the proce-
dure and whether the rules are being
followed, we have appointed a Com-
mittee on }aying of papers. The hon.
Member can put forward his sugges-
tions before that Committee.
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MR. CHAIRMAN: Don’t write any=
thing,

T wT ¥ fE oW F gy @
g, a1 §& W1 ww wFT T2 faar
T AT " T owvA wAw W
LA

@ zafAq wraar @10 7 WL T

q 1 W OAGET wAdr qadq 2,
ag @ 3@ A f oAy ¥



[ =N

193 Re. alleged contra-
diction in the

In my chamber, this morning, I was
apprised of some event which took
place yesterday. We talked it over
and we left that possibly it was some-
what unfortunate that it should have
happeneg and I assure the House that
I will take extreme care that such a
thing does not happen again. (Inter-
ruptions) No more on this (Inter-
ruptionsi

{(Mr. Deputy Chairman in the chair)

SHRI P. N. SUKUL (Uttar Pradesh):
Sir, T am on 5 point of order. This is
very important,

ot gageIfa . m w9 W
& wrd 1§ A9 F oA gA
5 WIET | UF-US mEAr A
CICE -t

REFERENCE TO THE ALLEGED
CONTRADICTION IN THE- STATE-
MENTS OF RAILWAY MINISTER

SHRI P. N. SUKUL (Uttar Pradesh):
Mr. Deputy Chairman there is a very
important point of order. Yesteraay
in reply to my question.. (Interup-
tions).

MR. DEPUTY CHAIRMAN: Hon.
Members, please take your seats.

SHRI P. N. SUKUL: Yesteérday in
reply to my question No. 3185, in
which I had suggested that a train
should be run from Jammu to Kanya-
kumari, I got the reply from the Minis-
ter that no such proposal was under
consideration ang for lack of resourceg
such as coaches, diesel engines and

“line capacity, such a train could not be

run. And today we see a news item
which is also a statement by the Rail-
way Minister that a train will be run
from Jammy Tawi to Kanyakumari.
What is this, Sir, Only yesterday he
says it cannot be run and in today’s
papers he has announced that such a
frain can pe run. What is this Sir?
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The news item which hag appeared
today must have been issued yester-
day. And this question was also re-
plieg to yesterday. It was my suges-
tion that a train should pe run from
Jammu Tawi to Kanyakumari. And
in reply to my question, he says: “It
isnot possible because of this, this and
this”. And in papers today we see
that he has announced that a train
will be run from Jammyu Tawi to Kan-
yakumari. What should be done?

SHR] MANUBHAI PATEL (Guja-
rat) : Bring a Privilege Motion.

MR. DEPUTY CHAIRMAN: Please
take your seat. You pass it on to me.

SHRI P. N. SUKUL: I should pass *
on to you? .

MR. DEPUTY CHAIRMAN: Yes,
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“whether there is any proposal
under Governmeng consideration to
run a direct superfast train between
Jammu Tawi and Xanyakumari
under the name of ‘Kashmir-Kanya-
kumari pxpress’ or ‘Aasety Himalay
Express’: (b) if so, by when the in-
troduction of such a train is expec-
ted; and (c) if reply to part (a)
above be in the negative, what are
the reasons therefor?”

SHRI P, N. SUKUL. That was my
question. :
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